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This epplicetion hass bsen filed by the applicant

ction of his date of birth recorded in the service

The epplicent was appointed as Class IV employee

Railuay on 06-04-1963 and was promoted es clerk with
om 01-01-1970 and was further promoted as D,5.K.-1I1
It is stated that at the time of the appointment of
cant his educational gualification was High Schoal :

He submitted the High Schoal Certificate at ths time
pointment in which. his date of birth is recorded as

7 but in the service record his date of birth is re-
08-08-1934, The applicant alleged to have submitted
representation for correction of his date of birth on 30-01-78
and correction wes ordered to be mede in the date of birth as
shown in| the seniority list published on 05-11-1977, The

was informed vide letter dated (7-01-1932 that he
tire with effect from 31-08-1992 on the basis of bis
irth recorded as 06~08-1934, against which he submitted
ation dated 21-01-1992 and without disposing of the

ation the applicant was retired fram service on 31-08-92,

The respondents filed Counter Reply resisting
of the spplicant interalia on the ground that the

date of birth of the applicant at the time of his initial
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appointment ss temporary Khalasi was recorded as 08-08-1937,
It is incorrect to say that his date of birth was initially
recorded as UB-08-1937 on the basis of High School Certifi-
cate. The respondents have also stated that the service
record of the gpplicant shows that he did notlproduce the
High |School Certificate or any other document evidencing

his data of birth,

I have heard the leernsd counsel for parties

and perused the record.

The gpplicant vide letter dated 07-01-1992 weas

informed that he was to retire on 31-08-1992, He submitted

representstion on 21-01-1992 for correction of date of birth
in the service record, The representation submitted by the

applicent is obviously quite balated.

The respondents have filed extract of seniority
list |of Class IV employees published in the month of Novembar
1972 |which was being maintained at the time when the applicant
was promoted as a Junior CleéTk {Annexure CA-I1).The applicant
was further promoted as senior clerk, The ssniority list of
senior clerks was published on 05-11-1977, extract of which
is filed as Amnexure CA-III., The respondents have also
filed the extract of inter-se seniority list of Junior Clerks
of JHS area as on U1-01-1984 (Annexure CA-IV).The extract of
inter-se seniority list of senior clerk of JdS area publisned
on 26=04-1990 is alsc an clossd with the reply as Annexurs
Ca-V| and the extract of inter-se seniorbty list of JHS arez
@
of DSK-III is annexure CA-VI. In the seniority listg as
mentioned above, the date of birth of the spplicant had. baen

published as 08-08-1534, frie respondents have also filed
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xtract of the seniority raegister of Class IV employees

was being meintained by 3HS Depot at the time of

al sppointment in which the date of birth of the
cant is recorded as 08-08-1934 ( Annexure CA-I). The
cant claims to have represented against incorrect
ding of his gate of birth in the service record on
-1978 and according to him the service record of the
cant was ordered to be corrected, accepting his date
of birth as U8-08-1837, and his date of birth was corrected
in the seniorikty list dated 05+-11-1977 (Annexure A-VII} as
U8-Ug~1337, The respondents have emphatically denied this
correction in the senicrity list {Annexure CTA-yII) and
have| said that it is fabricated document., The spplicsnt
owever not filed any such order of tbe cﬁmpstent
‘auth rity who psssed the order for correction of his dste
of birth, He also did not mention abuut submission of
tne earlier repCesentaticn in his Cepresentation dated
21-Ufl=1952 {Annexare A-II; on the basis of which nis date
of birth was ordered to be corrvactad in che seniority

lisy { Annexure 4-YII;, 30 such correctinn without any

made in the seniority list cannot be relisd upon,

Lastly it has been argued on behalf of the
applicsant that his date of birth in the service recurd was
recarded as 06-08-1337, but the respondents have not
produced the same. The raspondents in reply of this
plea tsken by the applicant, have filed Uffice Note
(Annexure CA Iv) with Supplementary Counter Reply in

which it is written that the front page of proforma No.GS 2/1

of the service record filed by Jeet 3ingh | applicani, is

found missing in which the actual date of birth/date of
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appuintment/medical fitness etc was written, The front
page was purposely yot Temoved by the interested person

and may be the applicang,

Thus it is clear that the date of birth of

the applicant was consistently being written in the service
recurd all the times as 08-uUB~1934, The correction in

tha seniority list ¢ Annexure A-WII, by scozing out the

date of birth of Lhe applicant, which was written as 08-0&-34
is \not asthenticated nor worthy of placing reliance. The
redpondents have cited recent pronouncement of the Hon'ble
Sugreme Court reported in A,I.R, -~ 1993 - §.C, - 1367 :

Unijon of India vs Harnam Singh in which it has been held

that the belated request for correction of date of birth
mogtly on the hue Of the superanmuation of the Govermment

employee should not be acceptad,

In view of the discussions mgde ebove I find
no merit in the application of the epplicant and the ap-

plication is hsraby dismissed with no order as to cost,

We,)

MEMBER-Judici al

Uated:All shabed, February 2m, 41994,
(VK5 PS) #at




